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Slarl Allld All: I require notice. ot 
that quation. 

8hrl llap Naraba: May I know, srr, 
whether the Central Government has 
taken any responalbill9' for the em
ployment of th� trameea? 

8hrl AIIJd AU: We try to 1et them 
employment; but we bave not liven 
IUJY undertakln,. 
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LABOUR WELFARE ORGANISATION 

"11'7. Pandit 111. B .  Bharpva: Will 
the Minister of Railways be pleased to 
state: 

(a) whether the Labour ... Welfare 
Or1anfsatlon as It exists at present on 
dllferent Railw:zys is under the Ad
ministrative control of the various 
General Managers or the Department• 
concerned; 

(b) whether It is a fact that the 
Labour Ministry, Central Government, 
sometime back had proposed that this 
organisation should function directly 
under its control and not under the Ad
ministrative control of the respective 
Railways: and 

(c) if so, what has happened to the 
proposal? 

The Deputy Mlnlater ef Rall
ways and Transport (Shri Alaceau): 
(a) The Labour Welfare Organisation 
or the Personnel Or1anlsation as It 
txists at present on different Rall
ways is partly directly under the 
control of the General Mana1ers, 
while in the case of others as e.g. In 
workshops, the Employment Officer, 
are under the control of the Depart
ment concerned. 

(b) No. We are not aware of any 
such proposal. 

Cc) Does not arise. 
Pandit M. B. Bharpva: May I 

know what are the duties and tl!nc
tions of these officers? 

Shrt Alansaa: The,e offlcer1 are In 
the Penonnel Or1aniaation of the 

railways. They look alter the pro
motion. transfer, ftxation of pay, 
,rant of leave, proviaioo of educa
tional facllltles. etc. These are the 
functions and duties of the ofllcera. 

Rhrt Slalluaa am.h: May I know, 
Sir, whether there Is any Gazetted 
welfare officer In North Ea!t . railway? 

Sllrl Alqeaaa: We have 249 posts. 
Of them two or three are Gazetted . 

TEA INDIJBTRY 

•1178. Sllrlmatl Jayashrl: . Will the 
Mlnl.ster of Labour be pleased to state: 

(a) whether it Is a fact that tea In
dustry has to shoulder the responsl-· 
billty of feeding its labour; and 

Cb) whether any other industries 
have been asked to shoulder similar 
responsibility of feeding their labour! 

The Deputy Minister of Labou .. 
(Sbri Abld All): (:,) In As•am. West 
BenRal and Mysore, tea estates sup
ply tood1rains to labourers at conces
sional rates. This practice ho1 been 
ln voiiue since long. In Madras anrt 
Travancore-Cochin. exceot where 
statutory rationing Is in force. estates 
act as ration shops and suppl.v food
grains at cost price. 

<b) In collieries al&0 employer� 
supply foodgralns at concessional 
rate� to workers. 

Shrlmatl Ja7ashrt: May I know 
whether it is a fact that some of the 
owners of tea gardens have made re
presentatlons that they are finding it 
d_Jfflcult. to Hhoulder this respon1ibili
ty? 

Shrt Abld All: Yes, Sir: several re
presentations have been received. 

Shrt Venkataraman: May I know 
whether It is a fact that the As�am 
Tea Gardens undertook to give 
ration, to their labour at concessional 
rates even at the time of recruitment• 

Shrl Abld All: Yes, It is a fact. 
Shrl Venkataramaa: In view of 

such undertakln1. do Government 
propo�e to consfder their request that 
feeding their labour should be taker, 
away from their responsibility? 

ShrJ Ablcl Alf: No. Government do 
not propose to take a.way or curtail 
the concession to the worker,. This 
matter has been placed in the agenda 
tor the tripartite cont.erence whirh 
will take place on the 19th end 20th 
Of this month where the labour re
presentatives will aleo be present, 
and their views will be asce:te�l. 
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Sal'llar A. S • . Salpl: 
· what decision ·  has been 

representation� which 
made? 

May I know 
taken cin the 

they have 

Sbrl Abld All: We have decided 
not to curtail this conceaalon, tor Uie 
time being at least. 

Shri Dliuslya: What were the new 
difficulties which the employers had 
to face ln feedinc the labour? Since 
when have they been facinc them, 
and what were the reasona? 

Mr. Deputy-Speaker: He wants to 
know how lon1 have the ei:nployera 
been llnding it dlflkult to provlde 
rations to their labour accordJn, to 
the agreement. 

Shrl Ahld AU: For two or tliree 
years they have been submittln1 re
presentations. 

Shrl San,:anu: May I know what 
steps are taken at the time of recrult
rr.ent to mak-e the labour know the 
conditions they are to under10 In 
the tea gardens? 

Sbri Abld All: All the service con
dit,:tins are explained to the workers. 

Sbrl B. S. Murthy: May I know 
whetber it ls the lntention of the 
Government to see that the money 
Apent by the labourers for payinit 
more price for the fo)dgrains 13 Plid 
by the employers as per their terms 
of agreement? 

Sbrl Abld All: Government does 
not propose to impose any change to 
the detriment of labour. 

Mr. Deputy-Spealter: That is on 
the assumption that they will be . 
asked to pay more. There is a tri
partite conference. 

Sbrl B. s. Muth:,: As per the 
agret,ment the employer has 1ot to 
provide the tood1ralns at conces
sional rates. But the labourers have 
been pur�hasing foodgralns at th·e 
hieher prices. May I know whether 
It is the intention of the Government 
to see that the difference In price is 
paid by the employers for the past 
period? 

Sbrl Abld All: No hl11her prices 
are being paid· by the workers ac
cording to our information, Sir. 

SURVEY OP CO-OPIRATlW Soca:ms 

01119. Sllrl IIIMI.: Will � l'rUnia
ter of ltailwaJ'S be plellled to atate: 

la) whether It II a fa� that the 
Rallwa:, Board have appointed a 
special olllcer lo undertake a epeclal 

1urvey with a view to encouraille and 
promote the oreanlsation of the co
o.Perative societies am0D1st the J!all
way workers; 

(bl If . so, :whether any plan has 
been submitwd by. the special officer; 

(c) ·whetMr Government proi>0se 
to place .a copy of the Plan on the 
Table of the House; and 

(d) what steps have 10 fW been 
taken by the Railway authorities tor 
the Implementation of this plan! 

The Depaty Mla:lster ol &aU
wa:,s and Transport (Sbrl Alapsu): 
(a) Yes. 

lb), (r) and (d). The officer has 
11ubmltted a report which is under 
examination by Goverpment. 

Shrl Jasanl: May I know tor what 
type of co-operative :societies the sur
very was made-multi-purpose, credil 
societies, consumers or Industrial? 

Shrl AJaceun: The survey has 
been made by the otncer concerned, 
and he has submitted a detailed re
port. His recommendations are now 
under "'lxamination by the. Govern
ment. It was with reference to mu1£i
puroose societies and co-operative 
wholesale stores. etc. 

Rhrl B. S. Murthy: When was the 
rep0rt submitted and how long do 
Government propose to take in order 
to Implement the recommencfat lons 
rontained In the report? 

Shrl Alaresan: The report was sub
mitted some time back. The Gov· 
emment may take some time In ar
riving at their conclusions. 

Sardar A. S. Salpl: May I know 
when this officer was appointed? 

Sbrt Ab.PIIUl: I think In Feb
ruary, 1952. 

SaNlar A. S. Salpl: May I know 
when he submitted his report? . 

Rlirt Ala,esan: In the month of 
September. 

MESUGE RA.TE SYSTEM 
01180. ShrJ Madbao Beddf: Will the 

Minister of Commalca&lallll be 
pleased to state whether Government 
propose to extend the "Messa1e rate 
system" to Hyderabad State during 
the :,ear 1952-53? 

� Depat:, lliialster' o1 Comaul
catl ... CSbrf ILl.j BaluMlar): Yes; It 
la proposed to introduce the M-a1e 
Rata a:,stem at Hyderabad tometlme 
In ID53. 




